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Ln the above application, this Tribjia1 has passed the 

I oil dng Orders- 
Shri A.S.Krishnoxurthv, learned cos1 fr the applicant, 

his snits that the correct date of birth (DU3) of 	client 
as accearina in the 3irths 	Deaths P*gtstsr of Th. 1 tladu 

2.8492c, but in the 	trctilattcn Certificate issued is 
by the 3nrs1tndu 	dversity( 3}IU), it is wrongly thcn as 
37.$928. 	According to the Co%nsol his client -his- cleint 

the s in a position to cbtain the certificate from 
n 9.44984 and he SubwRegistrar of iirths & Deaths o=t:3r 

could not therefore, move in the 	of rectification 
of the 	in the service regtster() prior to 9.44940 
No convincinq explanation has been given for not thtoininq 

timo the said ce.iftcate even at the 	of entering service 
or soon thereaftere 	Vvr reasrns best knn to the applicant, 
he chose to give his NM as 171929 	n he studied in the 

Certificate. 	On the bdsis LIM 	and cbtaLned the 	itriculatton 
the same his flD ms entered in the Sfl as 1.17..19201. 



In view of this, we are of the view that the applicant 
is eetc>ed fran ccntendinc that the DC3 appeaz'inj in the 
atricuL3t1cn Cortjftcate is not his corzect X3. 

therefore, see no sástance In this app1tct ion and 
disniss the se 

Given undey y hand and the seal of this Trib*t*ai, this 
13th day of AuquSto  196. 
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